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RAJYA SABHA
Thursday, the 10" August, 2023 /19 Sravana, 1945 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

BIRTHDAY GREETINGS

MR. CHAIRMAN: Hon. Members, | take the opportunity to wish birthday greetings to
hon. Member of Parliament, Shri Nabam Rebia. A prominent political personality
from Arunachal Pradesh, Shri Rebia served in Rajya Sabha earlier in 1996 and 2002. It
is his third term in this august House since June, 2020. He had been a Member of
Arunachal Pradesh Legislative Assembly for two terms, 2009-14 and 2014-19, and
had served as the Speaker of the Assembly from June 2014 to 2016. He had also
been the Political and Legal Adviser to the Chief Minister of Arunachal Pradesh. He is
married to Shrimati Nabam Dumsap and have two sons, Nabam Takar and Nabam
Legia, and two daughters, Nabam Kasmin and Nabam Ninung. On my and your
behalf, | wish him a long, healthy and happy life, and extend our greetings to his
family and friends.

PAPERS LAID ON THE TABLE
MR. CHAIRMAN: Now, Papers to be laid on the Table.

Notifications of the Ministry of Personnel, Public Grievances and Pensions

HIRTS, die REra iR Gvq d7ea # T 93 (31 o Rie) : W'y, 4
RIS RS T JAMIH, 1951 DI TRT 3 BT Y-GRT (2) & e FHIH, Al
RIeTId 3R Ue HATd (BT U TRIE0T 9T &1 FrforRad stergasi o
Teh-Ueh Ul (STUST qT 2=l #) HHT Ue el IR Gl §:—
(1)  G.S.R. 555 (E), dated the 26" July, 2023, publishing the Indian Police
Service (Fixation of Cadre Strength) Second Amendment Regulations,
2023.

[Placed in Library. See No. L.T. 9948/17/23]
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(2) G.S.R. 556 (E), dated the 26th July, 2023, publishing the Indian Police

(3

Service (Pay) Second Amendment Rules, 2023.
[Placed in Library. See No. L.T. 9949/17/23]

(3) G.S.R. 562 (E), dated the 28th July, 2023, publishing the All India

Services (Leave) Amendment, Rules, 2023.
[Placed in Library. See No. L.T. 9946/17/23]

I. Notifications of the Ministry of Law and Justice
Il. Report and Accounts (2020-21) of the Sangeet Natak Akademi, New Delhi and
related Papers

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND THE
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
MURALEEDHARAN): Sir, on behalf of my colleague, Shri Arjun Ram Meghwal, | lay
on the Table: -

I. A copy each (in English and Hindi) of the following Notifications of the Ministry of

Law and Justice (Department of Legal Affairs), under Section 32 of the India

International Arbitration Centre Act, 2019:—

M

@

©)

4)

®)

G.S.R. 108 (E), dated the 17" February, 2023, publishing the New Delhi
International Arbitration Centre (Number of Posts and Recruitment of
Registrar, Counsel and other Officers and Employees) Amendment Rules,
2023.

G.S.R. 109 (E), dated the 17" February, 2023, publishing the New Delhi
International Arbitration Centre (Terms and Conditions and the Salary and
Allowances payable to Chairperson and Full-time I\/Iembers) Amendment
Rules, 2023.

G.S.R. 10 (E), dated the 17" February, 2023, publishing the New Delhi
International Arbitration Centre (Form of Annual Statement of Accounts)
Amendment Rules, 2023.

G.S.R. 111 (E), dated the 17" February, 2023, publishing the New Delhi
International Arbitration Centre (Travelling and other Allowances Payable to
Part-time Members) Amendment Rules, 2023.

No. A-60011/3/2023-1IAC, dated the 31%" March, 2023, publishing the India
International Arbitration Centre (Transaction of Business) Regulations, 2023.
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(6) No. A-60011/3/2023-IIAC, dated the 31% March, 2023, publishing the India
nternational Arbitration Centre (Criteria for Admission to the Panel of

Arbitrators) Regulations, 2023.
[Placed in Library. For (1) to (6) SeeNo. L.T. 10054/17/23]

Il. A copy each (in English and Hindi) of the following papers:—

(a) Annual Report and Accounts of the Sangeet Natak Akademi, New Delhi, for
the year 2020-21, together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Akademi.

(c) Statement giving reasons for the delay in laying the papers mentioned at (a)

above.
[Placed in Library. See No. L.T. 10055/17/23]

I. Notifications of the Ministry of Environment, Forest and Climate Change
Il. Report and Accounts (2021-22) of IPIRTI, Bengaluru and related Papers

IR, 94 3R Seary aRae #31erd # g w3 (3ft et puR =ie): A gy,
H FR=IfTRd U3 AHT Ueel IR T §i—

I. (i) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Environment, Forest and Climate Change, issued under sub-section (1)
and clauses (v) and (xiv) of sub-section (2) and sub-section (3) of Section 3 of the
Environment (Protection) Act, 1986, along with Delay Statements :—

1. S.0. 27 (E), dated the 3" January, 2019, notifying a certain area from the
boundary of Aner Dam Wildlife Sanctuary, in the State of Maharashtra, as the

Aner Dam Wildlife Sanctuary Eco-sensitive Zone.

2. S.0. 213 (E), dated the 17" January, 2022, notifying a certain area around
the boundary of Bor Tiger Reserve, in the State of Maharashtra, as the Eco-
sensitive Zone.

3. S.0. 668 (E), dated the 28" February, 2017, notifying a certain area around
the boundary of Lonar Wildlife Sanctuary, in the State of Maharashtra, as the
Lonar Wildlife Sanctuary, Eco-sensitive Zone.

4. S.0. 837 (E), dated the 16" March, 2017, notifying a certain area around the
boundary of the Umred Karhandla Wildlife Sanctuary, in the State of
Maharashtra, as the Umred Karhandla Wildlife Sanctuary Eco-sensitive Zone.

5. S.0. 918 (E), dated the 25" February, 2021, notifying a certain area around
the boundary of Tamhini Wildlife Sanctuary, in the State of Maharashtra, as the
Tamhini Wildlife Sanctuary Eco-sensitive Zone.
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S.0. 1175 (E), dated the the 13" April, 2017, notifying a certain area around
the boundary of Bhamragarh Wildlife Sanctuary, in the State of Maharashtra,
as the Bhamragarh Wildlife Sanctuary Eco sensitive Zone.

S.0. 1196 (E), dated the 12" March, 2021, notifying a certain area around the
boundary of Katepurna Wildlife Sanctuary, in the State of Maharashtra, as the
Katepurna Wildlife Sanctuary Eco-sensitive Zone.

S.0. 1221 (E), dated the 8" March, 2019, notifying a certain area around the
boundary of Yawal Wildlife Sanctuary, in the State of Maharashtra, as the Eco-
sensitive Zone.

S.0. 1222 (E), dated the 8" March, 2019, notifying a certain area around the
boundary of Sunabeda Wildlife Sanctuary, in the State of Odisha, as the Eco-
sensitive Zone.

S.0. 1311 (E), dated the 26" April, 2017, notifying a certain area from the
boundary of the Keibul Lamjao National Park, in the State of Manipur, as the
Keibul Lamjao National Park Eco-sensitive Zone.

S.0. 1367 (E), dated the 28" April, 2017, notifying a certain area around the
boundary of Kalsubai Harishchandragad Wildlife Sanctuary, in the State of
Maharashtra, as the Kalsubai Harishchandragad Wildlife Sanctuary Eco-
sensitive Zone.

S.0. 1565 (E), dated the 15" May, 2017, notifying a certain area from the
boundary of Yashvantrao Chavan Sagareshwar Wildlife Sanctuary, in the
State of Maharashtra, as the Yashvantrao Chavan Sagareshwar Wildlife
Sanctuary Eco-sensitive Zone.

S.0. 1603 (E), dated the 17" May, 2017, notifying a certain area from the
boundary Phansad Wildlife Sanctuary, in the State of Maharashtra, as the
Phansad Wildlife Sanctuary Eco-sensitive Zone.

S.0. 1604 (E), dated the 17" May, 2017, notifying a certain area from the
boundary of the Dyanganga Wildlife Sanctuary, in the State of Maharashtra, as
the Dyanganga Wildlife Sanctuary Eco-sensitive Zone.

S.0. 1654 (E), dated the 19" May, 2017, notifying a certain area on the
landward side of the Balukhanda-Konark Wildlife Sanctuary, in the State of
Odisha, as the Balukhanda-Konark Wildlife Sanctuary Eco-sensitive Zone.
S.0. 1751 (E), dated the 31® May, 2017, notifying a certain area from the
boundary of Yedshi Ramling Ghat Wildlife Sanctuary, in the State of
Maharashtra, as the Yedshi Ramling Ghat Wildlife Sanctuary Eco-sensitive
Zone.

S.0. 1752 (E), dated the 31* May, 2017, notifying a certain area around the
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boundary of Gangewadi New Great India Bustard Wildlife Sanctuary, in the
state of Maharashtra, as the Gangewadi New Great India Bustard Wildlife
Sanctuary Eco-sensitive Zone.

S.0. 1814 (E), dated the 7" June, 2017, notifying a certain area from the
boundary of Debrigarh Wildlife Sanctuary, in the State of Odisha, as the
Debrigarh Wildlife Sanctuary Eco-sensitive Zone.

S.0. 1816 (E), dated the 7" June, 2017, notifying a certain area from the
boundary of Nongkhyllem Wildlife Sanctuary, in the State of Meghalaya, as the
Nongkhyllem Wildlife Sanctuary Eco-sensitive Zone.

S.0. 1966 (E), dated the 14" June, 2019, notifying a certain area around the
boundary of Pualreng Wildlife Sanctuary, in the State of Mizoram, as the Eco-
sensitive Zone.

S.0. 1967 (E), dated the 14" June, 2019, notifying a certain area around the
boundary of Tawi Wildlife Sanctuary, in the State of Mizoram, as the Eco-
sensitive Zone.

S.0. 2146 (E), dated the 6™ July, 2017, notifying a certain area of Jiri-Makru
Wildlife Sanctuary, in the State of Manipur, as the Jiri-Makru Wildlife Sanctuary
Eco-sensitive Zone.

S.0. 2165 (E), dated the 27" June, 2019, notifying a certain area around the
boundary of Thorangtlang Wildlife Sanctuary, in the State of Mizoram, as the
Thorangtlang Wildlife Sanctuary Eco-Sensitive Zone.

S.0. 2202 (E), dated the 12" July, 2017, notifying a certain area around the
boundary of Jaikawadi Bird Sanctuary, in the State of Maharashtra, as the
Jaikawadi Bird Sanctuary Eco-sensitive Zone.

S.0. 2358 (E), dated the 4™ July, 2019, notifying a certain area around the
boundary of Murlen National Park, in Champhai district in the State of
Mizoram, as the Eco-sensitive Zone.

S.0. 2359 (E), dated the 4™ July, 2019, notifying a certain area around the
boundary of Lengteng Wildlife Sanctuary, in the State of Mizoram, as the Eco-
sensitive Zone.

S.0. 2407 (E), dated the 18" June, 2021, notifying a certain area around the
boundary of Karanja Sohal Blackbuck Wildlife Sanctuary, in the State of
Maharashtra, as the Eco-sensitive Zone.

S.0. 2519 (E), dated the 15" July, 2019, notifying a certain area around the
boundary of Dampa Tiger Reserve, in the State of Mizoram, as the Eco-
sensitive Zone.

S.0. 2539 (E), dated the 9" August, 2017, notifying a certain area around the
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boundary of Kuldiha Wildlife Sanctuary in the State of Odisha as the Kuldiha
Wildlife Sanctuary Eco-sensitive Zone.

S.0. 2633 (E), dated the 6" August, 2020, notifying a certain area around the
boundary of the Bhimashankar Wildlife Sanctuary, in the State of Maharashtra,
as the Bhimashankar Wildlife Sanctuary Eco-sensitive Zone.

S.0. 2906 (E), dated the 9" September, 2016, notifying a certain area around
the boundary of Chandaka Dampara Wildlife Sanctuary, in the State of Odisha,
as the Chandaka Dampara Wildlife Sanctuary Eco-sensitive Zone.

S.0. 2942 (E), dated the 6™ September, 2017, notifying a certain area around
the boundary of Narpuh Wildlife Sanctuary, in the State of Meghalaya, as the
Narpuh Wildlife Sanctuary Eco-sensitive Zone.

S.0. 3029 (E), dated the 13" September, 2017, notifying a certain area
around the boundary of Pench National Park and Mansinghdeo Wildlife
Sanctuary, in the State of Maharashtra, as the Pench National Park and
Mansinghdeo Wildlife Sanctuary Eco-sensitive Zone.

S.0. 3149 (E), dated the 30" August, 2017, notifying a certain area around
the boundary of Badrama and Khalasuni Wildlife Sanctuaries, in the State of
Odisha, as the Eco-sensitive Zone.

S.0. 3249 (E), dated the 11" September, 2019, notifying a certain area
around the boundary of Tadoba-Andhari Tiger Reserve, in the State of
Maharashtra, as the Tadoba-Andheri Tiger Reserve Eco-sensitive Zone.

S.0. 3250 (E), dated the 11" September, 2019, notifying a certain area
around the boundary of Tungareshwar Wildlife Sanctuary, in the State of
Maharashtra, as the Tungareshwar Wildlife Sanctuary Eco-sensitive Zone.
S.0. 3307 (E), dated the 26" October, 2016, notifying a certain area around
the boundary of the Kailam Wildlife Sanctuary, in the State of Manipur, as the
Kailam Wildlife Sanctuary Eco-sensitive Zone.

S.0. 3309 (E), dated the 26" October, 2016, notifying a certain area around
the boundary of the Zeilad Wildlife Sanctuary, in the State of Manipur, as the
Zeilad Wildlife Sanctuary Eco-sensitive Zone.

S.0. 3310 (E), dated the 26" October, 2016, notifying a certain area around
the boundary of the Yangoupokpi Lokchao Wildlife Sanctuary, in the State of
Manipur, as the Yangoupokpi Lokchao Wildlife Sanctuary Eco-sensitive Zone.
S.0. 3595 (E), dated the 30" November, 2016, notifying a certain area
around the boundary of Painganga Wildlife Sanctuary, in the State of
Maharashtra, as the Painganga Wildlife Sanctuary Eco-sensitive Zone.

S.0. 3630 (E), dated the 15" October, 2020, notifying a certain area around
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the boundary of Radhanagari Wildlife Sanctuary, in the State of Maharashtra,
as the Radhanagari Wildlife Sanctuary Eco-sensitive Zone.

S.0. 3645 (E), dated the 5" December, 2016, notifying a certain area around
the boundary of Sanjay Gandhi National Park, in the State of Maharashtra, as
the Sanjay Gandhi National Park Eco-sensitive Zone.

S.0. 3996 (E), dated the the 9" December, 2016, notifying a certain area
around the boundary of Gautala Autramghat Wildlife Sanctuary, in the State of
Maharashtra, as the Gautala Autramghat Wildlife Sanctuary Eco- sensitive
Zone.

S.0. 4004 (E), dated the 5" November, 2020, amending the Principal
Notification No. S.0. 3645 (E), dated the 5" December, 2016, by substituting
certain entries, as mentioned therein, in that Notification.

S.0. 4028 (E), dated the 14™ December, 2016, notifying a certain area
around the boundary of the Bunning Wildlife Sanctuary, in the State of
Manipur, as the Bunning Wildlife Sanctuary Eco-sensitive Zone.

S.0. 4205 (E), dated the 28" December, 2016, notifying a certain area
around the boundary of Gugamal National Park, Melghat Sanctuary, Wan
Sanctuary, Ambabarwa Sanctuary and Narnala Sanctuary, in the state of
Maharashtra, as the Melaghat Tiger Reserve Eco-Sensitive zone.

S.0. 4293 (E), dated the 14" October, 2021, notifying a certain area around
the boundary of Thane Creek Flamingo Sanctuary, in the State of
Maharashtra, as the Thane Creek Flamingo Sanctuary Eco-sensitive Zone.
S.0. 4372 (E), dated the 6" December, 2019, notifying a certain area around
the boundary of Khawnglung Wildlife Sanctuary, in the State of Mizoram, as
the Khawnglung Wildlife Sanctuary Eco-sensitive Zone.

S.0. 4444 (E), dated the 11" December, 2019, notifying a certain area
around the boundary of the Nandankanan Wildlife Sanctuary, in the State of
Odisha, as the Nandankanan Wildlife Sanctuary Eco-sensitive Zone.

S.0. 4892 (E), dated the 19" September, 2018, notifying a certain area
around the boundary of Tipeshwar Wildlife Sanctuary, in the State of

Maharashtra, as the Tipeshwar Wildlife Sanctuary Eco-sensitive Zone.
[Placed in Library. For (1) to (50) See No. L.T. 9884/17/23]

(i) A copy (in English and Hindi) of the following Notifications of the Ministry of

Environment, Forest and Climate Change, under Section 26 of the Environment
(Protection) Act, 1986:—
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G.S.R. 522 (E), dated the 18" July, 2023, publishing a Corrigendum to the

Notification No. G.S.R. 499 (3), dated the 11" July, 2023.
[Placed in Library. See No. L.T. 9885/17/23]

G.S.R. 500 (E), dated the 12th July, 2023, publishing the Hazardous and
Other Wastes (Management and Transboundary Movement) Amendment
Rules, 2023.

G.S.R. 534 (E), dated the 24th July, 2023, publishing the E-Waste

(Management) Second Amendment Rules, 2023.
[Placed in Library. For (2) and (3) SeeNo. L.T. 9979/17/23]

G.S.R. 282 (E), dated the 11" April, 2023, amending the Principle Notification
No. G.S.R. 45(E), dated the 19" January, 2018, by substituting certain

entries, as mentioned therein, in that Notification.
[Placed in Library. See No. L.T. 9760/17/23]

G.S.R. 373 (E), dated the 17" May, 2023, publishing the Environment
(Protection) Amendment Rules, 2023.

G.S.R. 376 (E), dated the 19" May, 2023, publishing the Environment
(Protection) Second Amendment Rules, 2023.

G.S.R. 414 (E), dated the 5" June, 2023, publishing the Environment
(Protection) Third Amendment Rules, 2023.

G.S.R. 435 (E), dated the 14" June, 2023, publishing a Corrigendum to the
Notification No. G.S.R. 373 (E), dated the 17" May, 2023.

G.S.R. 436 (E), dated the 14" June, 2023, publishing the Environment
(Protection) Fourth Amendment Rules, 2023.

G.S.R. 499 (E), dated the 12" July, 2023, publishing the Environment

(Utilisation of Crop Residue by Thermal Power Plants) Rules, 2023.
[Placed in Library. For (5) to (10) See No. L.T. 9759/17/23]

S.0. 3984 (E), dated the 24™ August, 2022, publishing the Battery Waste

Management Rules, 2022, along with Delay Statement.
[Placed in Library. See No. L.T. 9886/17/23]

(i) A copy (in English and Hindi) of the Ministry of Environment, Forest and
Climate Change Notification No. S.0. 6169 (E), dated the 30" December, 2022,
amending the Principal Notification No. S.0. 5481 (E), dated the 31% December,
2021 by substituting/inserting certain entries in that Notification, issued under sub-
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section (1) and clause (v) of sub-section (2) of Section 3 of the Environment

(Protection) Act, 1986, along with Delay Statement.
[Placed in Library. See No. L.T. 9886/17/23]

(iv) A copy (in English and Hindi) of the Ministry of Environment, Forest and
Climate Change Notification No. S.0. 1394, dated the 23" March, 2023, issued under
sub-section (2) of Section 1 of the Wild Life (Protection) Amendment Act, 2022

«lst

appointing the 1 day of April, 2023 as the date on which the said Act shall come into

force.
[Placed in Library. See No. L.T. 9762/17/23]

(v) A copy each (in English and Hindi) of the following Notifications of the Ministry
of Environment, Forest and Climate Change, under sub-section (2) of Section 63 of
the Wild Life (Protection) Act, 1972:—

(1) G.S.R. 501 (E), dated the 12" July, 2023, publishing the Wild Life Disposal of
Wild Animal Article Rules, 2023.
0. , dated the pril, , publishing the Breeders of Species
2) S.0. 1950 (E), dated the 27" April, 2023 blishi he Breed f Speci

Licence Rules, 2023.
[Placed in Library. For (1) and (2) SeeNo. L.T. 9761/17/23]

IIl. A copy each (in English and Hindi) of the following papers:—

(a) Annual Report and Accounts of the Indian Plywood Industries Research and
Training Institute (IPIRTI), Bengaluru, Karnataka for the year 2021-22, together
with the Auditor's Report on the Accounts.

(b)  Review by Government on the working of the above Institute.

(c) Statement giving reasons for the delay in laying the papers mentioned at (a)

above
[Placed in Library. See No. L.T. 9980/17/23]

Report and Accounts (2021-22) of SZCC, Thanjavur and related Papers

HEHIT WA U o7 FAY (3T Hredt o)) - Aeled, § e Al oY Uep-

Qe TfcT (IS o fewal #) |1 IS e IR Rl gi—

(a) Annual Report and Accounts of the South Zone Cultural Centre (SZCC),
Thanjavur, Tamil Nadu, for the year 2021-22, together with the Auditor's
Report on the Accounts.
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(b)  Review by Government on the working of the above Centre.

(c) Statement giving reasons for the delay in laying the papers mentioned at

(a) above.
[Placed in Library. See No. L.T. 9898/17/23]

Report and Accounts (2020-21) of NERAMAC, Guwahati and related Papers

SR qal & [ w3Arery 3 o w3t (3 e, amh): weiey, # fafaRed u

U Ul R I g :—

(1) A copy each (in English and Hindi) of the following papers, under sub-section
(1) (b) of Section 394 of the Companies Act, 2013:—

(a) Annual Report and Accounts of the North Eastern Regional Agricultural
Marketing Corporation Limited (NERAMAC), Guwahati, Assam, for the year
2020-21, together with the Auditor's Report on the Accounts and the
comments of the Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above Corporation.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the papers

mentioned at (1) (a) above.
[Placed in Library. See No. L.T. 9906/17/23]

Reports of the Comptroller and Auditor General of India

fa=t si=era # g w3l (o gt Aer): wEIey, # Wl & sreEeT 151 & WS

(1) A FrforRad gfcraedl @ ga-Ud Ui (3RS dor fawl #) |91 yed IR

Rl g

() Report of the Comptroller and Auditor General of India on Implementation of
Phase-| of Bharatmala Pariyojana — Union Government — Ministry of Road
Transport and Highways — Report No. 19 of 2023 (Performance Audit);

(i) Report of the Comptroller and Auditor General of India on Regional
Connectivity Scheme — UDAN (Ude Desh Ka Aam Naagrik) — Union
Government  (Civil) Ministry of Civil Aviation — Report No. 22 of 2023
(Compliance Audit);
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(iv) Report of the Comptroller and Auditor General of India for the year 2021-22
Union Government — Accounts of the Union Government — Report No. 21 of
2023 (Financial Audit); and

(v) Report of the Comptroller and Auditor General of India on Management of
Infrastructure and Facilities Projects in DRDO — Union Government
(Defence Services) — Defence Research and Development Organisation

(DRDO) — Report No. 23 of 2023 (Performance Audit).
[Placed in Library. For (i) to (v) SeeNo. L.T. 10054-A /17/23]

STATEMENT BY MINISTER CORRECTING ANSWER TO QUESTION

THE MINISTER OF STATE OF THE MINISTRY OF STATISTICS AND PROGRAMME
IMPLEMENTATION; THE MINISTER OF STATE OF THE MINISTRY OF PLANNING;
AND THE MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS (RAO
INDERJIT SINGH): Sir, | lay a Statement (in English and Hindi) correcting the answer
to Starred Question No. 223 given in the Rajya Sabha on the 21% March, 2023
regarding ‘Pending Cases with NCLT.

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON COMMERCE

SHRI JUGALSINH LOKHANDWALA (Guijarat): Sir, | present the following Reports

(in English and Hindi) of the Department-related Parliamentary Standing Committee

on Commerce:—

(i) 181" Report on 'Development of Trade and Industries in North Eastern Region';
and

(i) 182" Report on 'Ecosystem of Startups to benefit India'.

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON SCIENCE AND TECHNOLOGY, ENVIRONMENT, FORESTS AND
CLIMATE CHANGE

SHRI JAIRAM RAMESH (Karnataka): Sir, | present the following Reports (in English
and Hindi) of the Department-related Parliamentary Standing Committee on Science

11
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and Technology, Environment, Forests and Climate Change:-

0,

(i)

(i)

(v)

W)

(Vi)

(vii)

380" Report on the action taken by the Department on the
recommendations/observations contained in 373" Report on the Demands for
Grants (2023-24) of the Department of Atomic Energy;

381" Report on the action taken by the Department on the
recommendations/observations contained in 374™ Report on the Demands for
Grants (2023-24) of the Department of Biotechnology;

382"% Report on the action taken by the Department on the
recommendations/observations contained in 375™ Report on the Demands for
Grants (2023-24) of the Department of Scientific and Industrial Research;
383° Report on the action taken by the Department on the
recommendations/observations contained in 376™ Report on the Demands for
Grants (2023-24) of the Department of Science and Technology;

384" Report on the action taken by the Department on the
recommendations/observations contained in 377" Report on the Demands for
Grants (2023-24) of the Department of Space;

385" Report on the action taken by the Government on the
recommendations/observations contained in 378" Report on the Demands for
Grants (2023-24) of the Ministry of Environment, Forest and Climate Change;
and

386" Report on the action taken by the Government on the
recommendations/observations contained in 379™ Report on the Demands for
Grants (2023-24) of the Ministry of Earth Sciences.

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING

COMMITTEE ON TRANSPORT, TOURISM AND CULTURE

2 JITIRTE ARG Sard (ToRT): Heled, § yRae, 1ic R Hwpid dadl T
Y i o freferRad ufcde (SRSt o fawl #) U Brdr g:-

0,
(i)

Three Hundred Fifty Second Report on ‘Functioning of Major Ports in the
Country’;
Three Hundred Fifty Third Report on ‘Issue of Fixing of Airfares’; and
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(i)  Three Hundred Fifty Fourth Report on the subject ‘Construction of Road-Over-
Bridges (ROBs), Road-Under-Bridges (RUBs), Service Roads and Review of
Road Survey Guidelines etc’.

MR. CHAIRMAN: Report of the Committee on Petitions, Shri Sujeet Kumar.
SHRI SUJEET KUMAR (Odisha): Sir, Dr. L. Hanumanthaiah would place it.

MR. CHAIRMAN: Dr. L. Hanumanthaiah.

REPORT OF THE COMMITTEE ON PETITIONS

DR. L. HANUMANTHAIAH (Karnataka): Sir, | present the One Hundred and Sixty-
second Report (in English and Hindi) of the Committee on Petitions on the petition
praying for comprehensive medical facilities to Central Government employees,
pensioners and their dependants.

MR. CHAIRMAN: Report of Joint Committee on Offices of Profit, Ms. Dola Sen.
Shrimati Sulata Deo.

MS. DOLA SEN (West Bengal): Sir, | am here.

MR. CHAIRMAN: | am so sorry. You are not the one to be missed. SushriDola Sen.

REPORT OF THE JOINT COMMITTEE ON OFFICES OF PROFIT

MS. DOLA SEN (West Bengal): Sir, | lay on the Table, a copy (in English and Hindi)
of the Tenth Report of the Joint Committee on Offices of Profit (Seventeenth Lok
Sabha) on “Examination of election of one Member of Rajya Sabha to the Central
Advisory Board on Disability constituted under the Rights of Persons with Disabilities
Act, 2016”.
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REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING

COMMITTEE ON AGRICULTURE, ANIMAL HUSBANDRY AND FOOD
PROCESSING

S} HeArer AT (HeF Y2 9): Heley, § fforRad ufddeqi &R WReR gRT &1 T 11
DI BRATS DI ST Tl UlTdel Bl Tb-Teb Tfel (3USH Tofl 2=t §) qH ueel IR
Gl §:-

0,

(i)

(i)

(v)

)

vi)

Sixtieth  Report on action taken by the Government on the
observations/recommendations contained in the Fifty-First Report of the
Committee on 'Demands for Grants (2023-24)" pertaining to the Ministry of
Agriculture and Farmers Welfare (Department of Agriculture and Farmers
Welfare);

Sixty-first Report on action taken by the Government on the
observations/recommendations contained in the Fifty-Second Report of the
Committee on 'Demands for Grants (2023-24)" pertaining to the Ministry of
Agriculture and Farmers Welfare (Department of Agricultural Research and
Education);

Sixty-second Report on action taken by the Government on the
observations/recommendations contained in the Fifty-Third Report of the
Committee on 'Demands for Grants (2023-24)" pertaining to the Ministry of
Fisheries, Animal Husbandry and Dairying (Department of Fisheries);
Sixty-third Report on action taken by the Government on the
observations/recommendations contained in the Fifty-Fourth Report of the
Committee on 'Demands for Grants (2023-24)" pertaining to the Ministry of
Fisheries, Animal Husbandry and Dairying (Department of Animal Husbandry
and Dairying);

Sixty-fourth  Report on action taken by the Government on the
observations/recommendations contained in the Fifty-Fifth Report of the
Committee on 'Demands for Grants (2023-24)" pertaining to the Ministry of
Food Processing Industries; and

Sixty-fith Report on action taken by the Government on the
observations/recommendations contained in the Fifty-Sixth Report of the
Committee on 'Demands for Grants (2023-24)" pertaining to the Ministry of
Cooperation.
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STATEMENTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING

COMMITTEE ON AGRICULTURE, ANIMAL HUSBANDRY AND FOOD
PROCESSING

1t HeATeT A (AL USW) ¢ HEIGd, H F=felRad uidesi IR AReBR §IRT 3N Bl
S HRATS DI ST dTel [IaRoN B Yeh-Ueh Hfcr (IS qAT Z=<l #) G491 ued W
AT :-

0,

(i)

(i)

()

™)

(Vi)

Forty-third Report on action taken by the Government on the
observations/recommendations contained in the Twenty-ninth Report
(Seventeenth Lok Sabha) of the Committee on 'Pradhan Mantri Fasal Bima
Yojana - An Evaluation' pertaining to the Ministry of Agriculture and Farmers
Welfare (Department of Agriculture and Farmers Welfare);

Forty-fourth Report on action taken by the Government on the
observations/recommendations  contained in the Forty-first Report
(Seventeenth Lok Sabha) of the Committee on 'Demands for Grants (2022-
23)" pertaining to the Ministry of Food Processing Industries;

Forty-sixth  Report on action taken by the Government on the
observations/recommendations contained in the Thirty-seventh Report
(Seventeenth Lok Sabha) of the Committee on 'Demands for Grants (2022~
23)" pertaining to the Ministry of Agriculture and Farmers Welfare (Department
of Agriculture and Farmers Welfare);

Forty-seventh Report on action taken by the Government on the
observations/recommendations contained in the Thirty-eighth Report
(Seventeenth Lok Sabha) of the Committee on 'Demands for Grants (2022~
23)" pertaining to the Ministry of Agriculture and Farmers Welfare (Department
of Agricultural Research and Education);

Forty-eighth Report on the action taken by the Government on the
observations/recommendations contained in the Thirty-ninth Report
(Seventeenth Lok Sabha) of the Committee on 'Demands for Grants (2022-
23)' pertaining to the Ministry of Fisheries, Animal Husbandry and Dairying
(Department of Fisheries); and

Forty-ninth Report on the action taken by the Government on the
observations/recommendations contained in the Fortieth Report (Seventeenth
Lok Sabha) of the Committee on 'Demands for Grants (2022-23)" pertaining
to the Ministry of Fisheries, Animal Husbandry and Dairying (Department of
Animal Husbandry and Dairying).

15
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REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON COMMUNICATIONS AND INFORMATION TECHNOLOGY

it wrex fag R (F7fc®): #8igy, # faur Jdfta Sar sk g denfiat
Heell HHETT TR AR (2022-23) & FR=ITIRIT UG T Udh-Teb Wil (ISl
qT fE=<l #) |91 YT el UR &l §i-

(i) Forty-ninth  Report on action taken by the Government on the
observations/recommendations of the Committee contained in its Forty-third
Report on ‘Demands for Grants (2023-24)" relating to the Ministry of
Communications (Department of Telecommunications);

(ii) Fiftieth  Report on action taken by the Government on the
observations/recommendations of the Committee contained in its Forty-sixth
Report on ‘Demands for Grants (2023-24)" relating to the Ministry of
Information and Broadcasting; and

(i) ~ Fifty-first Report on action taken by the Government on the
observations/recommendations of the Committee contained in its
Forty-fourth Report on ‘Demands for Grants (2023-24)’ relating to the Ministry
of Communications (Department of Posts).

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON DEFENCE

LT. GEN. (DR.) D. P. VATS (RETD.) (Haryana): Sir, | lay on the Table, a copy
each (in English and Hindi) of the following Reports of the Department-related
Parliamentary Standing Committee on Defence:—

(i) Fortieth Report of the Department-related Parliamentary Standing Committee on
Defence (Seventeenth Lok Sabha) on action taken by the Government on the
observations/recommendations  contained in the Twenty-sixth Report
(Seventeenth Lok Sabha) of the Committee on Defence on ‘Demands for
Grants’ of the Ministry of Defence for the year 2022-23 on ‘General Defence
Budget, Border Roads Organisation, Indian Coast Guard, Defence Estates
Organisation, Defence Public Sector Undertakings, Canteen Stores Department,
Welfare of Ex-Servicemen and Defence Pension (Demand Nos. 19 and 22)’; and
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(i) Forty-first Report of the Standing Committee on Defence (Seventeenth Lok
Sabha)  on action taken by the  Government on the
observations/recommendations contained in the Thirty-first Report (Seventeenth
Lok Sabha) of the Committee on Defence on ‘Assessment of Welfare Measures
available to war widows/Families in Armed Forces’.

STATEMENT OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON PETROLEUM AND NATURAL GAS

STt BT BeH (STR US¥N): HeIed, § "Iehdld Arsd & QIR YiRgH! ac g
e & fARTe We¥ H Aol e & &I I HUAT & dol TSI BT HRET 3R
QRET" & g H [I9RT FEied Aae Wil 9T & a)ed uiided (9FEdl Al
[HT) H 3ilIe FRBAT/ RIBIRE U TREGR §RI B T3 HRATs & G H Ugiferd
3R UTehfcres 19 Hael AR (2022-23) & Aiclgd Ufded (FF8d] dld GHT) H
3fafese RIBTRE/FHRhAl IR ARBR §IRT I g BIRdTs DI S dTel [Gavv Bl G
gfer (3fUsi a2 fw<l /) 991 yeel U= Rl gl

REPORT OF THE COMMITTEE ON EMPOWERMENT OF WOMEN

SHRIMATI MAHUA MAJI (Jharkhand): Sir, | lay on the Table, a copy (in English and
Hindi) of the Eighth Report (Seventeenth Lok Sabha) of the Committee on
Empowerment of Women (2022-23) on “‘Working of National Commission for Women
and State Commissions for Women’.

REPORTS OF THE COMMITTEE ON PUBLIC ACCOUNTS

SHRI SHAKTISINH GOHIL (Gujarat): Sir, | lay on the Table, a copy each(in English
and Hindi) of the following Reports of the Public Accounts Committee (2023-24):-

(i)  Sixty-ninth Report on "Issues relating to Accounting of Cess/Levies " ;

(i)  Seventieth Report on "Failure to Implement Ministry of Railway's orders
resulted in Damage to Railway Cables: South Eastern Railway and West
Central Railway"';
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(i)  Seventy-first Report on "Implementation of USOF project (Phase 1) to provide
mobile services in areas affected by Left Wing Extremism"';

(iv)  Seventy-second Report on "lrregularities in Awarding of Major Works of
SEEPZ, SEZ Authority, Mumbai" ; and

(v) Seventy-third Report on Action Taken by the Government on the
Observations/Recommendations of the Committee contained in their 106"
Report (16th Lok Sabha) on "Improper Management of Defence Land" .

STATEMENTS BY MINISTERS

Status of implementation of recommendations contained in the 336th Report of the
Department-related Parliamentary Standing Committee on Science and Technology,
Environment, Forests and Climate Change

THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND TECHNOLOGY;
THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE; THE MINISTER OF
STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS;
THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY; AND THE
MINISTER OF STATE IN THE DEPARTMENT OF SPACE (DR. JITENDRA SINGH):
Sir, | lay a statement regarding Status of implementation of recommendations
contained in the 336" Report of the Department-related Parliamentary Standing
Committee on Science and Technology, Environment, Forests and Climate Change
on Demands for Grants (2020-21) pertaining to the Department of Scientific and
Industrial Research (DSIR), Ministry of Science and Technology.

Status of implementation of recommendations contained in the 313th Report of the
Department-related Parliamentary Standing Committee on Transport, Tourism and
Culture

RET HATSR H IS F3l; 9T R FATd H o9 A7l (sft 31 wg): #eiey, §
wfe HAT | Hafdd "fagell IRl § AR wied $l urcdre - f[aewr Rud
RiTh BRI R WRA garardl & YHeT vy wR [uer-defta aRkas,
qfe 3R HRpi Hadl Sy R AT & 313d uidas | sididase RIwiRen &
ST B [RART & HeT H T aehed HT Yol IR I g
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NOTICES RECEIVED UNDER RULES 267, 176 AND 167

MR. CHAIRMAN: Hon. Members and hon. Leader of the Opposition, | have received
notices under Rule 267, under Rule 176 and also under Rule 167. It is for the first time
that notices under Rule 167 have been received. | would urge your patience. | will
deal with them. First, Rule 267. Hon. Members, | have received 48 notices under
Rule 267. Forty-five Members have demanded discussion on the ongoing situation of
violence and unrest in Manipur. Shrimati Priyanka Chaturvedi and Shri Sushil Kumar
Gupta have demanded discussion on situation in both Manipur and Haryana. Shri P.
Wilson, Member, has demanded discussion on issue relating to Governors. As the
notices are not in conformity with the rules and my ruling dated gt December, 2022, |
am unable to persuade myself to allow the notices received for today. Then, | have
received 19 notices for Short Duration Discussion under Rule 176. Eighteen notices
are on the issue of concern over pushing the agenda of the Communist Party of China
by an Indian online news network and one is regarding concern over communal
violence in parts of Haryana. And, | have received three notices under Rules 167 and
168 from Shri Tiruchi Siva, Shri Binoy Viswam and Shri Elamaram Kareem, Members,
expressing their concern over prevailing situation in Manipur. Hon. Members, you
may recall that discussion on the same subject was initiated in the Council on 31
July, 2023. There was disruption. It could not fructify. ...(Interruptions)... | do not
wish to go into the background as to how the discussion could not take place. On
Rule 167, without going into the conditions of admissibility, | would like to confer with
the Leaders of the political parties as this may be an opportunity for us to find a way
out and | will do it, at the earliest, at 1.00 p.m., today. Would you like to say
something? ...(Interruptions)...

THE LEADER OF THE HOUSE (SHRI PIYUSH GOYAL): Sir, as you are aware...
...(Interruptions )... Only on this issue. ...(Interruptions)...

MR. CHAIRMAN: The Leader of the House, one minute. Precisely, | need your input
on notices under Rule 167 for two reasons. One, | have got the formal notices for the
first time, but, in public domain, in various newspapers, this issue has been coming
up. Some of the news reports quoted that there has been consensus on the issue. |
do not wish to go into that background. On these notices that | have received today,
you may please indicate.

SHRI JAIRAM RAMESH (Karnataka): Sir, ...(Interruptions)...
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SHRI PIYUSH GOYAL: One minute; let me speak. ... (Interruptions)... &4l  dlel
W fear BT (eaem)...

MR. CHAIRMAN: Neither you nor Jairam Ramesh can have the grievance of not being
allowed to speak.

1 IR TRIeT: W), H P A1egH F qAell Sh] I8 Il V8l gl W), gl fque &
WFRR <ied & TG A Th Radve arrs off fb & ar alRss uifeat & akss At &
I R TG B b (ol Jolrs 3R 39 fawy # +Ig 9t fHabre]l ¥-, #9391 9”1 |
R BT 3R RFATE &1 T8 DI, IRYYS B DI BIRTL D fob A A1 37 BR <=
P | TH-IY T TP ol Ja! RIGTRISAT FerdT X7 fb FR 8T 318y, 91 B ©, 38V,
g1 B &1 SUP U HS & 918, S IR Gl H F Uh AR AN HEY H 3(TY 3R
HE- ol foh B ARI 1 3MTh HAR H &1 31 b, 1T W ofiex i & sraifore™ &
IET Tol ST L...(IIHT). .

MR. CHAIRMAN: Hon. Members, please. ...(Interruptions...

it IR T W1, A 1 AD] ST ST B l...(TALTH)... 381 B8l fb 89 dgal
g1 ¥ fierd 1 ...(agM)...

SHRI JAIRAM RAMESH: Sir, he is asking for... ... (Interruptions)...

1t ARy Mret: R, H {1 =714 T8l forl...(aem ). .

MR. CHAIRMAN: | will give you the floor to speak. ...(Interruptions)... | will give you
the floor. ... (Interruptions)...

S} SRR Y9 I G irrelevant dTd 2

it IR et H T o1 9 81 forT 21...(aaem)... R, § SITuehT ARl ATl
%, I8 IAMT S]] B l...(GHM)... H AT 181 § b ATFRID Bl B1...(TILTH)...
AFRIGTT I8 8, 37814 Bal fh 89 3MTUd HHR § 1 31 Thdl |...(TILT). .

MR. CHAIRMAN: Hon. Members. ...(Interruptions)... Just a minute.
...(Interruptions )...
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2l...(FILI ). .

2 IR NI 1 H <tex 30K & wferT grci T8l €7 ...(a@agm)... § 94 & forg
BT PR BT g, cifhT G2 BT 7T b 8 ATYh HHAR § &1 311 Hehdl I...(FALTH).... BH
A TG & AR | 8] MY, S Hed 8idl H Feil..(aeam=)... #9399 $el fh
3R AT AR IBT &I 31 bl &, Al H YAl &b J&T 37T EL...(TALH)... A1
qiferaext Sthad fAfeRe 3R #§ w3 Ueisiiql & o | MUL...(EEM)... 89 W@
ISP A1 T BRI b foIQ MYL...(FGH)... H Rt g7eb! ATRIBT & TR H gl 8T

gl...(Taem). .

MR. CHAIRMAN: Hon. Members. ...(Interruptions)... Now, the Leader of the
House.

it N9 M : Uoh ORS dleld @ b Il B 3SY, a1 &4 311 &, MY &H a1 IR
gATSUI..(FAUM)... S § ITP] oIl g, Il Pl © (b 89 MMUD HAY H el
JATTA....(IIELTH)...

MR. CHAIRMAN: Leader of the House, please take your seat. ...(/m‘errupt/ons)...
Please, please. ...(Interruptions)...

£l IR MTS: 1 =491 39 b A Bl 87 ...(FIIM)... R S 59 ad 4
A E? ...(TAYTH)...

MR. CHAIRMAN: Hon. Members, | appreciate... ... (Interruptions)...

2 Y T : AR, § YT ARET AT El...(FALH)... I Jel X1 8, [T
BH AN BISH FAT dTed 87 ...(FAUH)... TR Teb AR I Bl...(GEH). .

MR. CHAIRMAN: Just a minute. ...(/nz‘erru,oz‘/ons)... | quite appreciate what has
come from Dr. Keshava Rao and Mr. Tiruchi Siva as to who those four leaders are.
But, let me tell you, hon. Members. | have had a practice that in my capacity as
Chairman, | will deal with floor leaders of all the parties. Now, how political parties
behave is between them. To the extent the Chair is concerned, if | have the benefit
of one-to-one interaction with the Leader of the Opposition, | reach out to other
leaders also. So, | have a practice that | will be conferring with all the floor leaders; in
respect of talks with political parties, the mechanism may be different. So, this can't
be an issue here. ...(Interruptions)... Let us hear him. ... (Interruptions)...
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DR. K. KESHAVA RAO (Telangana): Sir, as a Chairman, you have a right to call
anybody, we understand. ...(Interruptions)... You are trying to build a confidence
mechanism, we understand. You can call anybody. But, the Leader of the House
selectively asking four people to reach him is something with which we object to. Itis
a privilege issue as far as we are concerned.

SHRI PIYUSH GOYAL: First of all, at the outset, | have already said, | never initiated
it. I received a request whether | can call one, two, three or four for a cha/?ﬂ?[ EEll
&1 fawe +ff T8 ATH AT1...(FAUF)... 3R B UF Afh G el 2 & &7 ol
M fYe T am8d &, 9 W T4l &A1 918d § IR H IRI Bl goll odl §
..(FgYT)...

MR. CHAIRMAN: So, Dr. Keshava Rao, it is a new twist now. ... (Interruptions)...

it T I : IR, A IA18Q 6 sHH a1 fderst 57 ...(agm). .

MR. CHAIRMAN: Sir, one at a time. ...(Interruptions )...

it ARy I : AT U ST, SRR | o9 69 | [l Bl §elTss, A1 9T $8H
A1 91 Ugel D! WRIAE ol gl ? ..(FaEM)... R J3l U8l Ig o1 g9 fb
H TR BI T8 JAT AhdTl...(FIHH)... HT a1 sHRge 9 721 fBar onl...(aem)...
g3l Heotae Wl TEI AH T1...(FFYM)... B I 1 Redwe 3113 2ff 3R I Reeve
& q&d H I H AR ASI[ bl JATAT A ....(TFETH)...

MR. CHAIRMAN: Please settle down. ...(Interruptions)...

1 IR M : 579 A 99 991 A FER | b G, Al e AT Fa R 3T B
gl {6 B9 AN JMUP HHX H A8l MG (FAUM)... IRIY, R BAad Bl
...(TFE)...

it SRR 91 : W), AR & Heolae R 4l f$ass Us wd 3R I8 iR 4l fSarss
TS 5| ...(FAYT)... 9 S8 fSargs Us wdl & 91d el Ioiiil|...(STddT ). .

MR. CHAIRMAN: Hon. Leader of the House, | am in the Chair.(Interruptions).
Please listen. ...(/m‘errupz‘/ons)... The Allahabad High Court is a very premier High
Court of the country. When it had centennial celebrations, it came out with two
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volumes. The situation was so cool, WHEH ol g oI, Uil RIR 8T AT, wH &7
CHXTY sI3- YUl. It was soothing and one of the judges went to sleep. The junior

judge was a very disciplined judge, he followed his senior. The difficulty with the
lawyer was, how does the lawyer invite attention of the Bench? The books used to be
very heavy during those days. So, he managed to ensure that the book falls on the
ground from the table. They said, ' Yes, Mr. so and so, what happened" ? And the
response was, 'My lords, one at a time'. Now, | plead with you, let it be one at a time
and | have enough time. Mr. Tiruchi Siva, ...(Interruptions).. .let him speak.

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, the logjam is prevailing for more than fourteen
to fifteen days and the Members of Opposition are insisting upon Rule 267,
Adjournment Motion, and the Treasury Benches are insisting upon Rule 176, a Short
Duration Discussion. We are not able to arrive at a common point and in pursuance of
your repeated appeal, Sir, as |.N.D.I.A. alliance, we have evolved an alternative
route, i.e. Rule 167, that on a substantive motion, we can discuss the issue on
Manipur, and you have very, very magnanimously accepted it. ...(Interruptions)...

SHRI PIYUSH GOYAL: Noj; it had not been accepted. Sir, he is giving a ruling on your
behalf.

MR. CHAIRMAN: He says that | have agreed to consider. ...(Interruptions)... Mark
his words.

SHRI TIRUCHI SIVA: We have given notice to hon. Chairman and it is under his
consideration. That is what we are telling. ...(Interruptions)... We want to have a
discussion on Manipur. So, we do not want to stick on to one particular level.
...(Interruptions)... Let them also not stick to that level. So, we request you, Sir,
kindly consider this and accept it. We can start the discussion any time, now or at 2
p.m. We can start it anytime. Thank you very much. ...(/nterrupt/ons)...

SHRI PIYUSH GOYAL: Sir, the nation has a right to know what has happened. ﬂ?[
Tl T o7 {6 B9 T 3M9d HAX | 8] 3| ... (FFEH)... d TN HAR H T2l
MG, Il Hoel Bl § et 81 ...(Faes)... § U1 &gfth 181 § ol ¥ TI8H dgd
BIcT 3 SR - didh ATIC B b U el Bl H SDHR JSAT gl ... (FAHM).... {1 el fh
qrferamies) thad e iR | ad ¥R § M| ...(FAHH)... ¥, 89 G
AN & HHR | qIgoord Y| ... (AGLM)... BF T8 3ouid & AT T, TAF HID!
AR IR W ... (FEY)... W, 319 vy FARNT| ...(JQE)... 981 W) IJg S
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ST 3T T, 39 THISAT T39GT & | ANT A ... (FAYH)... Tel I§ UK
BN GHET QT 7T 3R H1 H U I MR M1 ... (). ... ), 01§ b
ESINERSHINIRIDITNGE: G & ) I

i fefaerg Rie (72 cen): AR, AT 989 & =Id] ... (FE@EH)... 39 IR AR
&7 4 for fa, &6 98 S @t JMaeadhdl af Bl ... (GET).... Who has given
the names of four leaders? ... (Interruptions )...

il IR TRIeT: ¥R, ...(FIYM).... 3R d HEd & [P H ... (JQHM). .. 39 IRIY b
I8 T 8 XE&T 87 ...(FAYM).... 3R d Hgd 2, fqerg Rrg ot s a1 2 €, 93
ORT HRAT 1Y, Al M o Fhell ol ... (FGEH). ..

it quTIf: U Jhs| ... (FAYUM)... @iISl, @Sl ...(&G9H)... Hon. Members,
when we interact informally, we share many secrets. | would not appreciate either
side to reveal details thereof. | would request the Leader of the House and this side
also. If you have to find out the four names, please do it informally outside the House.
...(Interruptions )... | do not appreciate any Member, this side or that side, revealing
content of a discussion which has taken place outside the House. You are required to
deal strategically, diplomatically, politely and persuasively, and that must be kept
outside the House because every Member is entitled to this respect.

SHRI PIYUSH GOYAL: Sir, | have kept the decorum. | did not take any name. But, if
Digvijaya Singhyjiinsists, if the Leader of the Opposition asks me, | am ready to say the
name right now. ...(Interruptions)...

MR. CHAIRMAN: Hon. Members, please. ...(Interruptions)...

SHRI PIYUSH GOYAL: If hon. Leader of Opposition wants, | am happy to give the
name. But the important point is, you are calling a meeting just now. | would like to

know from you, Sir, olrex JTh T BIST BT T shisfaferc! gl .. (TIYT)....
it STIRTH XA : AR, A3} §leiT aTed & ... (Faem). ..

it ‘ﬂ'!]}il MAA : W, I alliance, they are claiming that they are an alliance,
...(Interruptions)... Al SHTST T BR B &, IR I8 Hal AT fh IR IR AN BT

AT ... (FIYT). ..
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MR. CHAIRMAN: Hon. Member, one minute. ... (Interruptions)...

# 9RM MIA : IR ST aliance B, A R Ub-gaR WX fdzarg o
...(TAE). ..

MR. CHAIRMAN: Hon. Members... ... (Interruptions)...

it IR TR : 9, 9 AT § &5 711 96 I1...(FaAGH)... IR, I HIST H 375
RT IE condition TS s b Hud ATEd &I gl & {IT 141 A1 L....(FIem ).
U1 T8 & 6 79wt 167 & fog QR B...(caae).. Jfd Y. STRmT wrer 3 et
$aT fh Leader of the House has agreed. ... (Interruption)... T, H IHBI correct B
R g ...(AY)... H I8 g1 a1l g (o 3119 ARl <1 $a b yrgH Fifrex ared
B IR ...(FAYH)... 39 TR UgdTe St 3R A4 refuse Tl ...(a@@em)... R, I
T2 IR Told 911 X8 & fb d9 vl fobay o1l ..(emaa ). 9=, 89 o =t foar o
. (ATET)...

MR. CHAIRMAN: Hon. Members... ... (Interruptions)...

it gy T : W), U TAd 91 32§l L(@FEF).. J WY HUR ARY [ T T
...(TFET). .

MR. CHAIRMAN: Mr. Goyal, you have made your point. ...(Interruptions)...

it ORI MRS : W), R I8 Hal 3 39 Ui AW &1 JIUeHT HHTT 1184 AR
Y 3TTP] Uh YR SL...(aH™)... §9 U IR AT Bl, S Sd] Uil & el
%,aﬁcﬁé\'ﬂﬂﬁ@%\},me%awmr%olutionﬁml
..(TIH)...

MR. CHAIRMAN: You have made your point, Mr. Goyal. ...(Interruptions)...

it IR M : TR, 3T dF d | 72T MY ...(@qYH)... I, R I/ Hal fh
EAR UIE AN 3% A1 e S gIoe S| ...(FFEH).... TIR Ui AT Bl JATa
TET T 3R Y 37U 3ATY 167 of Y| ...(FGLTH)...

MR. CHAIRMAN: Mr. Goyal, you have made your point. Please take your seat.
...(Interruptions)...
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2 GRS MR : TR, I8 FAT 27 ...(FALT)...
MR. CHAIRMAN: Hon. Members, Mr. Tiruchi Siva... ... (Interruptions)...

3t Ny MIe : W1, 9 R ARl Bl AT AT, T AR A1 F9l Bl T3, 7 Blg
common resolution FTIT AT ...(AdHTH)...

MR. CHAIRMAN: The Leader of the House, please take your seat.
...(Interruptions)...

it "ﬂ'!];q MRS : I, $81+1 I commitments gq 8l B 2| ...(aagm)...

MR. CHAIRMAN: Hon. Members, | don’t appreciate ...(/m‘errupz‘/ons)... Please ask
them to take their seats. ...(Interruptions)...

1l IR TR : AR, 319 A TI B AR §H F& Dl TARTE DHRAT GG B qAT G| b
A1 AT 14 §g, SFDI misrepresent HRAT, STIRTH IHYT Sil §§ B | ....(FGHM)...

MR. CHAIRMAN: Mr. Piyush Goyal, please take your seat. ...(Interruptions)... All of
you, please take your seats. ...(Interruptions)... Dr. Bajpai, please take your seat.
...(Interruptions)... Mr. Tiruchi Siva has raised a valid point that this stalemate or
logjam is not earning us any respect. Further, we are not able to debate Manipur. He
has come out with a way. ...(Interruptions)... We may accept it or we may not
accept it. |, personally, feel that the two sides have taken a rigid stand, one on Rule
267 and the other on Rule 176. Now, if there can be a meeting ground, when
something has emanated, | only want the hon. Members to respond to that limited
point. Now, the Leader of the Opposition. ...(/m‘errupz‘/ons)... Please, let there be no
disturbance. | will name the Member who disturbs, this side or that side. Have it from
me! ...(Interruptions)... Please take your seat. Only the Leader of the Opposition will
speak now. |request you to focus on Rule 167. The rest is your discretion. But, right
now, please focus on Rule 167.

fuer & a1 (i AfepoA @) : W, ol 3 & B89 AX wA H 3 9
..(FFEH)...

it wumafer : Ig St T27 B
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N} AfeTepTolT WA : AR, 9 WX WA H AN Y1 J g Ared I b (3 a¥id 3 ol 176
..(TTHT)...

st gumafa : Sl 167. ...(FAUM)...

Y AfEHTST @A : 7L, 7L, 167 1 TG B 1 Bl UE S Il I AT AT {5 19 Fof
176 & T&A T BITY, BF sufficient time &1 & {7 IR §1 39 IR 89R ANl 9 I8
BT f T AT et 267 &6 Tad d] BT el 9 38 8 3R &9 AN 5ol 176 P d8d
7 BT 81 19 I 8, SATTV 59 (10 BIs arar-Hifsan, geg 717 e amfzul
..(FIYF)... U8 S8 allow AT AT, B9 A1 fbaT a? ...(FIg™)... o hr?
..(TIH)...

MR. CHAIRMAN: Please ...(/nterrupt/ons)... Mr. Goyal, see to it that there is order in
the House.

21 AfeADIIT WA : AR, I8 BI A LG H1 81 Goball &7 ...(FAUM)... 7 A1 b
&g 3 fhel 1 B dal, 6l 7 $© R Bal, Al P 991 $© B I urgently
ST AT, SATTY H S9! iefl feh #RT SAThH YT §31T &, AT SKIATA DITSY| MY
9 9T B TG, Tal IrF-r, S $ W A1y, I8 Iuae g1 AT a7d Hel 2
3R H Tefm AT /R, H TE A AT AT 7| ....(FAHH)... H7 379 Repe d fb a1y
T} SeHR TI B i1 T fhw w1 & dgd Tdl 891 A1fey, a1 S=i- Id] & fb
BH cl 167 & I8d a0 R Ahd ol 31d sHH fadhd T 872 319 81 5 AT, 319 &1 7
proposal &, TfHT #Y WA F 18R AR J&l $B 3R Iidf I8 &1 SATY AT qH
Raave & f 3ma et 167 &1 AT <IN, T=f 819 ERTU 3R gem= 5301 St &1 o
SIRTTI ...(TGeH)... B9 Sb ATHH 31U+ Ao & ....(FGe™)... U&= H531 S &
I A R B Il 872 ...(FAHM)... R RAHT © 7 ...(HIIH)... I8 dS B
..(TALT)... T GNHTCH] B2 ...(FALH)... o1 I UHA] 87 ...(LH)... TB] Pls
WA 81 Bl ...(IEH)...

MR. CHAIRMAN: The House will meet at 2 p.m.
The House then adjourned at thirty -six minutes past eleven of the clock.

The House reassembled at two of the clock,
MR. CHAIRMAN in the Chair.

SHRI K. VANLALVENA (Mizoram): Hon. Chairman, Sir. ... (Interruptions)...
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MR. CHAIRMAN: Go to your seat first. ...(Interruptions)... Please go to your seat.
...(Interruptions )... Are you not going to your seat? ...(Interruptions)... Are you not
aware that you can speak only from your seat? ...(Interruptions)... Go to your seat
first. ...(Interruptions)...Please go to your seat. ...(Interruptions)... You must have
the minimum courtesy to the Chair and some respect for the rules.
...(Interruptions )... Now, sit down. ...(Interruptions)... Sit down. | will call you.
...(Interruptions )... Hon. Members, after adjourning the House in the pre-lunch
session, | had the benefit of interaction with the floor leaders. There was wholesome
interaction and everyone contributed. There were three issues before us. One was
notices under Rule 267. Second, notices under Rule 176 were accepted by me and
the discussion was also slated. But then, there was a stalemate and no further
progress was being made. Then came notices under Rule 167. There could be a way
out was the impression of most leaders because before the notices actually came to
me for consideration, there was enough in the public domain indicating that there
could be a meeting ground. The discussions ended that the parties concerned will
engage into discussion and come out with a mechanism so that a discussion/debate
can fructify with respect to Manipur issues. | am extremely optimistic. The hon.
Leader of the Opposition had his preoccupations. He was good enough to send his
two representatives and they also made their point well known. | hope things will take
a positive turn and we will be able to justify our oath and contribute, as Members of
Parliament, for welfare of society at large. | do hope, in the afternoon, initiative will be
taken by the Leader of the House, the Leader of the Opposition and other floor
leaders. They will spare time, at my suggestion, workout a mechanism so that we can
engage in a fruitful discussion that will enlighten the entire nation and give a soothing
heal to the situation in Manipur. | am sure, you all will reflect and go in that direction
with expedition.

SHRI TIRUCHI SIVA: Sir, you fix the time. Only one day is left. Fix the time when we
can have the discussion.

MR. CHAIRMAN: | request the floor leaders of political parties, Leader of the House
and the Leader of the Opposition to take steps during the course of the day and
fructify a discussion, so that we debate it at the earliest. As Chairman, Rajya Sabha,
once | get their feel, | will give it the highest priority and take it way forward. There
has been a major agreement according to me — my perception may not be right —
and certain issues are to be thrashed out. | had always been indicated that | am not
focusing on the ‘centre.” But, the ‘centre’ has brought about such a good way out —
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Rule 167. It has emanated from the ‘centre.” So, | do hope, neither ‘right” nor ‘left’,
but the ‘centre’ has taken the lead.

SHRI PIYUSH GOYAL: Sir, they are trying to divide. ...(Interruptions)... The
TSAISIT TS ... (Interruptions). ..

MR. CHAIRMAN: | can tell the Leader of the House that | have suffered far more
severe accusations in my life. ...(Interruptions)... Just one minute.
...(Interruptions )...

SHRI RANDEEP SINGH SURJEWALA (Rajasthan): The Leader of the House has to
withdraw his words. ...(Interruptions)...

£t $9e TIRR g9 (FIcH) : A8ISY, I &H THISAT JIed &l...(TAIM)... Jg a1
B BT IRIDBT Bls Tol Bl...(FIL)...

it wifehfig Miwer (ToRTA): A Tl T8 BT T8 & l...(HFE)...

MR. CHAIRMAN: If | smile at you, you should take your seat. ...(Interruptions)... |
am giving floor to Mr. Derek O’Brien. ...(Interruptions)... | can assure the hon.
Members, if you address through the Chair, you will be extremely impactful. | have
indicated on several occasions that | am a very good reflector. ...(Interruptions)...
No directions, please. ...(Interruptions)... Mr. Derek O’Brien, do you have a point of
order?

SHRI DEREK O’BRIEN (West Bengal): Yes, Sir, it is a point of order. | will take just 90
seconds. | request you to please refer to page 90, Rule 259. ...(/nterrupt/ons)... I
will only say three sentences after reading out the rule. | read the rule. Rule 259 says,
"The Chairman shall preserve order and shall have all powers necessary for the
purpose of enforcing his decisions."” Sir, my request to you is, — that is why | said
that | will say only three sentences — please help us as the Chairman to preserve
order. The Government is responsible to the Parliament and the Parliament is
responsible to the people. If order is not preserved and Parliament is disrupted, then,
the Government is not responsible to the people. My charge is that the Government
is disrupting Parliament because they don’t want ...(/nterrupz‘/ons)... That is my
charge. ...(Interruptions)...
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SHRI PIYUSH GOYAL: Sir, | strongly object to this. ...(Interruptions)... The total
disruption has been by the Opposition. ... (Interruptions)...

MR. CHAIRMAN: Mr. Derek O’brien has made his point. If you feel that you want to
respond, seek my indulgence. ...(Interruptions)...

SHRI PIYUSH GOYAL: Sir, | object to what Mr. Derek O’Brien has said.
...(/nterrupt/ons)... He is the person responsible for most of the disturbances in the
House. ...(Interruptions)... For the approach he has taken ...(Interruptions)...
And, here, he is trying to preach and become holier-than-thou. ...(/nterrupt/ons)...
He is trying to say that you are responsible for the disorder. He is alleging that the
Chair is not doing its duty. ...(/m‘errupt/ons)... The fact is you, Mr. Chairman, as the
Chair, Mr. Deputy Chairman, and other Vice-Chairmen have continuously made every
possible effort, which is humanly possible, to maintain order in this House. It is this
TSYISIT TSEUH and this THISAT TSEYT which has again and again disturbed the
House and they do not allow the proceedings of the House to continue.
...(Interruptions)... T TSTS B © 3R 394 < Wl § fh OIA1 84 Hed 2, d8! Hel
BITIL...(FALM)... ¥ TAX BT HieRT BT YA B 8,...(FALM)... IR BT HY 3TTHH
B B ...(GEH).... 3R R Fed € b amgast Redfifafere 21 ...(caagm)...

MR. CHAIRMAN: Hon. Members, as | understood from the rule and from what he
said, he has an expectation from the Chair that the Chair will ensure there is order in
the House and, as you all know, the Chair is fully equipped to enforce it. We had,
yesterday, a very unwholesome spectacle when an hon. Member of this House, Mr.
Sushil Kumar Gupta, walked with a garland. | was absolutely in pain. This is not the
conduct we need to show. ...(Interruptions)... 1, therefore, interacted with leaders
of the various political parties. | spelt out my mind to them that if we are to conduct
ourselves in a manner contrary to what our ethics demands from us, we will be doing
injustice to ourselves, our position as parliamentarians, as Members of this august
House and sending a very unwholesome signal to the people at large. | can tell you,
hon. Members, | was of the view to visit Mr. Gupta with severe consequences, but
several leaders of the parties urged me...

SHRI PIYUSH GOYAL: Including me, Sir.

MR. CHAIRMAN: Everyone, as a matter of fact. As a matter of fact, all the leaders,
while sharing my anguish, said, | should not go to the extreme limit. | am on a point
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indicated by Mr. Derek O'Brien. | thought, if | do not take the right step, there will be
no order in the House and we will be having many such ignoble milestones. But I,
with utmost reluctance and pain, go by the wisdom, which is practical, | understand,
of the floor leaders of various political parties. | severely reprimand and disapprove
the conduct of Mr. Sushil Kumar Gupta, and | do hope, he will have wiser counsel
from senior leaders. We have many veterans in the House who have the capacity to
give direction even to me, informally. Where is the difficulty in younger Members of
the House seeking direction from those who are experienced? You do not expect
everyone to be fully aware of the rules on a first day, a second day or a first year. So,
| bow down to the collective wisdom in unison of the floor leaders, but | will be
helpless and be guided by only the Rule Book if there is ever a repetition of this kind.
We cannot depend on the logic of past precedents. That is very dangerous. All
sections of the House must be fully aware of it.

Now, the Leader of the Opposition; | had indicated to everyone that we had a
good discussion. You were preoccupied with some pre-engagement. Shri Jairam
Ramesh and Shri Tiwari had come, and it was consensus, from my perception, that
all sides were keen to get to the table, discuss and deliberate a way out with respect
to the notices that have come under Rule 167, that they will show priority to it and
fructify their final outcome during the course of the day. You may speak on that.

2t Afeadrela @A R, H el Al § T8l 31 Wepl, Hifdh AR Tb sHIce
M oY, § SHH A7 a1l IS8T UR 3MuH ol oihY I8 Hel fb 59 U 819 Sl Bl
T’ Teb AIege fepTelT A8yl # SHGBT WRK BRel §, offdd S QI Bl
e FoR o F 1 &, A1 IR-IR TRBRI AR BT ISDBR T HIAT ... (TALT). ..

Y AN IR-IR ISHR Sl A8l Sl ...(FLT)...3MY T NI 399 T8 SR Bl
g f5 I8 9aad 91 21 ... ... (FGLI)... R S W 31T 2... (FEHH)... g BRI
ST 31 U ¥R I1S AT 9 3 & A H ...(FAHM)...$O dl dicll, $O dl
FHSI | ..(TILTH)... b1 § A SATST 37T JIeldl ol ...(TILTH)..

37 AferehTo] @A : 377 43T ...(Tagm™)...
"HeFTS H 1 & d Il

WGV e of-ga ol P/
J7 VG § Bl & s
OV gqof-ga ol b/ ...(TIYT)...
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HBITY, U N WOk 9aa1-98d1 & < 81 BRT Th & RIR 7, N A o1 dre-n
I B, SHITTT S99 Biey b SHIHG § s & RR 811 8, U & gl gial gl
..(TAYM).. Y IR-IR IodY dleld 2, SHTY SHBI BIg solution FwTTy, TA A
I U B ...(FAYH)... T8 S TR-IR IS+ Bl AT 2,..(FdH ). SID] 98
BT, $H W SRT AP MY ...(FQHH).. AT G- & Iy Hieqrizd difog|
...(aT)...

MR. CHAIRMAN: Hon. Members, | must tell you, we have had many heated
moments in the House. But | have been greatly touched when in my Chamber, except
for a few, the leaders have been fully composed, believing in the culture. But for some
of the hon. Members, | had to say this. Do | get the same mechanism in my Chamber
which | get here? Your cordiality in my Chamber has been of a very amazing level.
You know it. | can share with you my pain when | said so about Shri Sushil Kumar
Gupta. | have nothing against an individual. But the idea is that we rise to that level.
$3feTy 98 X&orR #R foTu IRITI | am only one-headed person. ...(Interruptions )...

1. IM MU Yed (SR U< : HEIGd, A WoR AR {7 3@+ & 91 8 B &

MR. CHAIRMAN: This is your special knowledge.

Y. X9 MYTA ITed : 31T HE V2 & fb g8 Wor A forv IRGu, df My SeR S9RT
PHINTT, SR 7T DU ....(TILT)....

it AferpIojH @< : HEI Y,
" HeRToT H 3Tt & 3 oIl

IV o of-gacl P/
J7vG & par & ol
IV goof-ga ol b/ ..(aI ).

SHRI PIYUSH GOYAL: Sir, only a one-sentence response. This is a classic case of
the pot calling the kettle black. ... (Interruptions)...

it Ty : VAT 2 {6 OR BT GhTaetl IR A & ST 1Y ..(FGEH)..

gt i fgaet (SR uew) « Heled, § $© $el Al gl ...(au ).
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i wyrafar ; W1 fgad i aifervl ..(aasm)..

Sl A fgas): AUy #eiey, Afcado WA WY 9gd AIRR 99 ©,
SR YRRI AT 7, 39fery H W) $9 IR S1a19 <A1 gl g

"q Heod W pVT &
I vEd & T,
3iIv 89 318 ft 4R &,
T pva 8 gag/ " ...(TGIH)...

JHMRT A2, 3R &H HEd © 1% derdia gelall, A1 S99 HIF-Ul g a1d 2872, .
...(TAYTH)..

it AT : I RN TR 2 (aaeT). 1. guig] A<, o diferg)

S1. guig) Bradt (STR U< : W, 81 TR g&ol Bl g1 Hel &, ol § He1 argl
5 U TEx 95 &l
"Y7T SINT AT €S 7§
Tl T T 7 ]
7Y GS P ) IS ST TEl)
oI T8N §5o BN 3T I & &,
HIN 3151 ¥ -§%] Y3 dlcidl 81 781"

MR. CHAIRMAN: Dr. Sudhanshu has changed it. ...(&ddqETH)....SIRT T SIS Jd g
T T,

"ITE I H o€ &I, 18 qial 4 o1 &1
3JTg 11 P41 g 78] Flcrdil”’

it vie REm) (JTSTReM) : FHTUl A8 ey, 39! 9gd-9gd g-gdTg o A= w1
Il 1 SERATYdD AT DR Tl

1} eI FAR T (TEI TSI &3, faeell)  F9Ife 7e8ied, 3ud -4 & forg
D ...(FGEH)..
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Y yag fErt : w— # 9rEd § % 39 A &) T B Y ...(TIUH)... ST
BISUI SHD] B[S B §U AT Yeb TIRIRT BIACT ST PR & b 5o &% AN
THICR S U 31T Bl 3, FRifh IR § a1 I8 240 B3IV fhal § Y 781 et k71 81
TR, P! Uh T-RTIR] STHR 81 SV ....(FIE)...

SHRI PIYUSH GOYAL: Sir...(Interruptions)...

MR. CHAIRMAN: The last one on the point.

31l 9RIN IS : ¥R, THICR B DI Al A BT Y g8 AT, IR FSell Yeb JaRT
3ITSIGYR HS! H Ugl, SHd d18 ¥ dl YT 761 CHICY Hal IS & 111 ...(aET). .

SHRI K.C. VENUGOPAL (Rajasthan): Sir, what is this? This is the problem always.
...(Interruptions )...

MR. CHAIRMAN: | will look into it. ...(Interruptions)... The hon. Law Minister.

fafd 3k = daTe & TS HAL WU R dATE § g w3l den
ARpiT FATT § g F3At (3t 3o YW A"Ere) - ¥R, I Uh IR ATE A1)
(TAYH)... R, Tferg 4 fhdt 7 o, ...(@ad™)... W), Mied 9 {6 = go7 e
HHRIT BT FHIE A1 81 81 X8l 2, <l Tierd | Pel,

"SH 4 %7 Yo7 § ofld v8 e,
g7 8N ¥ ofl 31 §9 37787 &1 ylerd ¥E "

Sl TSTS B VS B ...(aem)...
it U : 3 Rae ffex, I8 Swes 21 ..(@aum)... 9281, 781, 919 #4889

H HET, ...(IGHT)... Please take your seat. ...(Interruptions )... Let me tell you if the
House is in order, when a Member rises to speak, we give a very good impression.
And, let me tell you if we hear, for the rest of the day, every Member who rises with
rapt attention, we will have wit, sarcasm and intellect fully exploited and a good
message going outside. Now, the hon. Leader of the Opposition.

it AfeTRTo]A WA IR, [loW UIEl & AT, AR, Siex 31 [ BT Td HIfTel
ERSEEIRICISIR
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"SI19 g9 PIfRTTT B 4] Mg H a9 B,

...(TALIT)...

MR. CHAIRMAN: | will come to you...(Interruptions)...

S1. guiy] Bradt : R, gl | gam 31 {9+ IR gg, s 20-25 ATl 9 odhR
50-60 Al TP, ...(TAYH)... TR, Wl H TaM @1 a1 IR gs, d SHBT
RO 1 g !

" BEATE, d a@ATE "
B 3T Sl Bl Bl 2l
"4 SSATE, H @A E, # 7T Pl AT AGAT §

MR. CHAIRMAN: Shri Shaktisinh Gohil...(Interruptions )... Shaktisinhji, only sher so
that the House does not plunge into disorder. ... (Interruptions)...

it wiftpRie Mfger: W=, § R%h IR w1 .(F@EM)... DIS A& Tl s,
I .(FFIF)... TR, AT W I & I8 ABld e, s =81
..(AYT)...

3R, 7971 1 d9 &, 99 [t §Y &1 el
"B 7Y G H V¥l [T e,
fa5 #fa¥ Siet, @l ¥ gegcrHl &l 81
3IIY 7SS Pl 371 YTHTeT 7 81,
IYp] [T diav & [1iIgerT &l )"

MR. CHAIRMAN: Hon. Members, under proviso to Rule 23 ...(/nterrupz‘/ons)...

SHRI K. VANLALVENA: Hon. Chairman, Sir, | am from the State of Mizoram. | am a
tribal MP. The hon. Home Minister said that * ... (Interruptions)...

*Not recorded.
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MR. CHAIRMAN: Nothing will go on record. ...(Interruptions)...
SHRI K. VANLALVENA: *

MR. CHAIRMAN: Nothing will go on record. ...(Interruptions)...  Sit down.
...(Interruptions)... Please, take your seat. ...(Interruptions)...

MR. CHAIRMAN: Please take your seats. ...(/nterrupt/ons)... Nothing will go on
record. ...(Interruptions)... Please sit down. ...(Interruptions)...

SHRI K. VANLALVENA: *
SHRI DIGVIJAYA SINGH: ™
SHRI K.C. VENUGOPAL: "

MR. CHAIRMAN: Please take your seat. ...(Interruptions)... Please take your seat.
...(Interruptions)... Hon. Members... ... (Interruptions)... Let me make it very
clear... ... (Interruptions)...

SHRI MALLIKARJUN KHARGE: Sir, it is not fair. | request you to please allow him to
speak. ...(Interruptions)... He is a sufferer. ...(Interruptions)... Please allow him.
MR. CHAIRMAN: Please take your seat. ...(Interruptions)... Hon. Members, it is a
very sensitive matter. ...(Interruptions)... Listen to me. ...(Interruptions)... Every
Member of the House... ... (Interruptions)... Please sit down. ...(Interruptions)...
Listen to me first. ...(/nterru,oﬁons)... Hon. Members, | am saying something very
significant. ...(Interruptions)... Please listen to me. ...(Interruptions)... Please
take your seat. ...(Interruptions)... Every Member of this House, every Member of
Parliament, is concerned with every inch of India. We cannot have an impression
generated that a Member of Parliament from Madhya Pradesh is not concerned with
Rajasthan or a Member of Parliament from West Bengal is not concerned with
Tripura. We are all concerned. Our concern is equally serious. Therefore, if this
august House will get into a situation that an hon. Member from a particular State or
constituency is specially positioned, maybe for input, the concern is ours; it is
everybody's concemn. ...(Interruptions)...

*Not recorded.
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MR. CHAIRMAN: Bills for introduction. The Chief Election Commissioner and Other
Election Commissioners (Appointment, Conditions Of Service And Term of Office)
Bill, 2023; Shri Arjun Ram Meghwal.

GOVERNMENT BILLS

The Chief Election Commissioner and other Election Commissioners (Appointment,
Conditions of Service and Term of Office) Bill, 2023

THE MINISTER OF STATE OF THE MINISTRY OF LAW AND JUSTICE; THE
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS; AND THE
MINISTER OF STATE IN THE MINISTRY OF CULTURE (SHRI ARJUN RAM
I\/IEGHWAL): Sir, | move for leave to introduce a Bill to regulate the appointment,
conditions of service and term of office of the Chief Election Commissioner and other
Election Commissioners, the procedure for transaction of business by the Election
Commission and for matters connected therewith or incidental thereto.

MR. CHAIRMAN: Notice has been given by Dr. John Brittas opposing the
introduction of the Chief Election Commissioner and Other Election Commissioners
(Appointment, Conditions of Service and Term of Office) Bill, 2023.
...(Interruptions)... Are you moving? ...(Interruptions)...  Not moving!
...(Interruptions )...

The question is:

"That leave be granted to introduce a Bill to regulate the appointment,
conditions of service and term of office of the Chief Election Commissioner and other
Election Commissioners, the procedure for transaction of business by the Election
Commission and for matters connected therewith or incidental thereto."

The motion was adopted.

MR. CHAIRMAN: Shri Arjun Ram Meghwal to introduce the Bill.

SHRI ARJUN RAM MEGHWAL: Sir, | introduce the Bill.
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MR. CHAIRMAN: Shri Ashwini Vaishnaw to move for leave to introduce a Bill to
consolidate and amend the law relating to Post Office in India and to provide for
matters connected therewith or incidental thereto.

The Post Office Bill, 2023

THE MINISTER OF RAILWAYS; THE MINISTER OF COMMUNICATIONS; AND THE
MINISTER OF ELECTRONICS AND INFORMATION TECHNOLOGY (SHRI ASHWINI
VAISHNAW): Sir, | rise to move for leave to introduce a Bill to consolidate and amend
the law relating to Post Office in India and to provide for matters connected therewith
or incidental thereto.

The question was put and the motion was adopted.
MR. CHAIRMAN : Shri Ashwini Vaishnaw to introduce the Bill.
SHRI ASHWINI VAISHNAW: Sir, | introduce the Bill.

MR. CHAIRMAN: Dr. Mansukh Mandaviya to move a Motion for consideration of the
Pharmacy  (Amendment) Bill, 2023. ...(Interruptions)...  Get  there.
...(Interruptions)...  What are you doing? ...(Interruptions)... Get down.
...(Interruptions)... No. Go to your seat. ...(Interruptions)...

The Pharmacy (Amendment) Bill, 2023

THE MINISTER OF HEALTH AND FAMILY WELFARE; AND THE MINISTER OF
CHEMICALS AND FERTILIZERS (DR. MANSUKH MANDAVIYA): Sir, | move:

"That the Bill further to amend the Pharmacy Act, 1948, as passed by Lok Sabha, be
taken into consideration. "

The question was proposed.

MR. CHAIRMAN: Motion moved. There is one Amendment by Dr. V. Sivadasan for
reference of Pharmacy (Amendment) Bill, 2023, as passed by Lok Sabha, to a Select
Committee of Rajya Sabha. Dr. V. Sivadasan, are you moving your Amendment?
...(Interruptions)... Amendment not moved. ...(Interruptions)... The Motion for
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consideration of the Pharmacy (Amendment) Bill, 2023 is now open for discussion. |
call upon Members whose names have been received for participation in the
discussion. Dr. Sasmit Patra. ...(Interruptions)...

DR. SASMIT PATRA (Odisha): Sir, we support the Bill.
MR. CHAIRMAN: Shri Ayodhya Rami Reddy. ...(Interruptions)...
SHRI AYODHYA RAMI REDDY ALLA (Andhra Pradesh): Sir, we support the Bill.

MR. CHAIRMAN: Shri G.K. Vasan. ...(Interruptions)... Shri V. Vijayasai Reddy.
...(Interruptions ... Dr. M. Thambidurai.  ...(Interruptions)... Dr. Mansukh
Mandaviya to reply to the debate. ...(Interruptions)...

S T9gE #iefn : W, H I8 [Qd $¥R & Al & foed & fog o
2 l...(aM)... 519 981 MMfEhet 370 BT, IW awh d8] AR AXBR BT BRI Tae
SR B3| ...(FGE)... I ah gl Sl BEINCE 2, ITD] SIFe BHINECH AT]
T, b ST ¥ DS AN B Y | ...(G).... ITh! R F M B & oy
TP ATl BT TFRICI HIT AT B...(GET).... T AT BT RIS e o SHPT
continue ]%F?JTGFFQWI ..(FqYTA)...

MR. CHAIRMAN: The question is:

"That the Bill further to amend the Pharmacy Act, 1948, as passed by Lok Sabha, be
taken into consideration. "
The motion was adopted.

MR. CHAIRMAN: We shall now take up Clause-by-Clause consideration of the Bill.

Clause 2 was added to the Bill.
Clause 1, the Enacting Formula and the Titles were added to the Bill.

MR. CHAIRMAN: Dr. Mansukh Mandaviya to move that the Bill be passed.

DR. MANSUKH MANDAVIYA: Sir, | move:
That the Bill be passed.

The question was put and the motion was adopted.
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MR. CHAIRMAN: The Repealing and Amending Bill, 2023. Shri Arjun Ram Meghwal.
...(Interruptions )... Not being taken up. ...(Interruptions)... Go to your seats.
...(Interruptions )... Randeep Surjewala, this is not the conduct ... (Interruptions)...
Venugopal jiye.. ... (/nterrupz‘/ons)... The House is adjourned to meet at 11.00 a.m.
on Friday, the 11" August, 2023.

The House then adjourned at thirty -five minutes past two of the clock till eleven of the
clock on Friday, the 11" August, 2023.
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